
O.A. No. 271. of 2011 

Puma Cb. Sarnal .... ..Appticant 
vs 

Union ouinda & Ors . Respondent.s 

Order dated: 18,05.2011 

C(I)RA.Nl 
Hon'bleShri C.RMohparaJember (Adnij 

& 
Hon bleShnA KPatiatkMentherud1) 

Heard Mr. B. Panda, Ld. Counsel for the 

applicant and Mr. R.C.Behera, Ld. Addi. Standing Counsel 

appearing for the Respondents, on whom a copy of this O.A. 

has already been served, 

2.. 	The applicant, who has bee\kmg as Grass- L 
cutter under the Aviation Research Centre, Charbatia since 

1997, has filed this O.A. for regularization of his service. it 

is the case of the applicant that his representation as ai 

A.imexure-Al2 dated 11 .01 .2010 is still edingwt 	e  h  

Respondent No.3. 

During the course of heaing, Ld. Counsel for 

the applicant submitted that the applicant is still workmg. 

Since, the representation of the applicant is still 

pending with the Respondents, without going into the m.en.t 

of the case and as agreed to by the Ld. Counset for the 

pathes, we direct the Respondents to cont r the pendirg 
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representation as at Annexure-Al2 of the applicant within 30 

days from the date of receipt of copy of this order and pass a 

reasoned order. As the applicant has been working for such a 

long time, the Respondents should consider the 

representation 	for 	regullarizat ion 	against 

permanentlsanctioned post keeping in mind the service 

rendered by the applicant in the organization and Ibis 

eligibility etc. 

S. 	With the above observation and direction, the 

0. A. stands disposed of at the stage of admission itself. 

6. 	 Send copy of the O.A., along with copy of this 

order, to Respondents for compliance. 

&- 	 11 t~— 
ME?vR(JdI.) 

RK 


